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“That leave be granted to introduce a 
Bill to provide for the constitution of a 
fund for the benefit of the farmers and 
agricultural workers.”

The motion was adopted

SHRI TEJ NARAYAN SINGH: I intro
duce the Bill.

[English]

MR. DEPUTY SPEAKER: Mr. Lodha 
are you also interested in asking for leave to 
introduce the Bill now?

SHRI GUMAN MAL LODHA: Yes, Sir.

15.49 hrs.

CONSTITUTION (AMENDMENT) BILL* 

(Amendment of Article 48, etc.)

SHRI GUMAN MAL LODHA (Pali): I 
beg to move for leave to introduce a Bill 
further to amend the Constitution of India.

MR. DEPUTY SPEAKER:Thequestion
is:

"That leave be granted to introduce a 
Bill further to amend the Constitution of 
India.”

The motion was adopted

SHRI GUMAN MAL LODHA: I introduce 
the Bill.

15.49 1/2 hrs.

CONSTITUTION (AMENDMENT) BILL* 
(Amendment of Eighth Schedule)

IEnglish]

SHRI GUMAN MAL LODHA (Pali):

beg to move for leave to introduce a Bill 
further to amend the Constitution of India.

MR. DEPUTY SPEAKER: The question 
is:

"That leave be granted to introduce a 
Bill further to amend the Constitution of 
India."

The motion was adopted

SHRI GUMAN MAL LODHA: I introduce 
the Bill.

MR. DEPUTYSPEAKER:Now,wetake 
up the Bills for consideration and passing.

Lasttime we were consideringthe Youth 
Bill. Shri Tej Narain singh was on his legs. If 
you remember, you were speaking some 
time back. Do you have anything more to 
say?

15.50 hrs.

YOUTH BILL 

by Shri Hannan Mollah-Contd. 

[English]

MR. DEPUTY SPEAKER: Now, further 
consideration of the following motion moved 
by Shri Hannan Mollah on the 26th April, 
1990, namely:-

“That the Bill to provide for a compre
hensive policy for the development of 
the youth in the country, be taken into 
consideration.”

Shri Tej Narayan Singh to continue his 
speech. He has already taken six minutes.

'Published in the Gazette of India, Extraordinary, Part-ll, Section 2, dated 10.8.1990.
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[ Translation]

SHRI TEJ NARAYAN SINGH (Buxar): 
Mr. Deputy Speaker. Sir, the problem of 
unemployment is a very important problem 
in our country. As per Government records, 
at present, there are about 4 crore unem
ployed people in the country which include 
M.A. and B.A. pass persons, doctors and 
engineers. This unemployment problem is 
not a problem of today. A large section of 
people are of the view that this problem has 
been created by the 8 month old Govern
ment. But the Government figures show that 
since 1952 even though some schemes 
were launched to remove the unemploy
ment problem, yet none of the schemes was 
successful. Now, it is very essential to have 
this right which we would put to test and see 
as to how far the problem of unemployment 
could be solved be solved after people get 
this right. Right to employment has not so far 
been included in the Costitution. The pres
ent Government has made an announce
ment that it would amend the Constitution 
after which all the unemployed youth in the 
country would be entitled to file a case in a 
court of law and secure jobs in case Govern
ment fails to provide jobs to them. If such a 
provision is made in the Constitution or a 
new clause is added to Article 16, the prob
lem being faced by the unemployed youth 
could be solved. If this is not done now and 
if we remain careless about the youth, a day 
may come when we would be constrained to 
look into their complaints when they will 
come on the roads and made a demand for 
their rights just as we are, now-a-days dis
cussing about the atrocities being commit
ted on the Harijans. It is, therefore, neces
sary that the Government should take suit
able steps to provide jobs to youth in very 
field. Now-a-days unemployed youth from 
Bihar numbering about 5 lakhs are staying in 
Delhi. They are doing petty jobs in factories 
and private shops to earn their livelihood. 
These youths are doing the job of cutting the 
crops not only in Delhi but also in Punjab, 
Haryana. If irrigation facilities could be pro
vided in our State, Bihar, the unemployed 
people, who are going to Punjab and Har
yana, during the harvesting season in the

month of ‘Chaitra’ and returning to Bihar 
during the month of ‘Agrahayan’ are not 
required to do so. But the Government did 
not take any measures in this regard.

Mr. Deputy Speaker, Sir, when we criti
cise the Congress Party, the elderly people 
of the party get annoyed as to why we should 
criticise them. According to the law, if a 12 
year old child commits an offence, it is not 
punishable. If a person aged more than 12 
years commits an offence, the law says that 
the offence is punishable. They criticise a 
Government which is only 8 month old, but 
forget to criticise a 42 year old Government. 
Had this problem been solved by the Gov
ernment which ruled the country for42 years, 
the present situation would not have arisen. 
Similarly, had the various problems facing 
the country now been solved earlier the 
country would not have faced this situation 
now. As such, I would like to request my 
brethren from the Congress Party not to get 
annoyed at these remarks, but to go through 
their past records as to what they have done. 
Had you people done a good thing, the 
present situation is the country would not 
have arisen. Only your figures show that 
there are about 4 crores unemployed people 
in the country.

AN HON. MEMBER: No. no we are not 
at all annoyed.

SHRI TEJ NARAYAN SINGH: You 
people not only get annoyed but also start 
quarelling. That is why I say that it is not the 
Janata Dal which is only 8 month old, which 
committed this offence, but it is the Congress 
Party which should be squarely blamed for 
this which held the reigns of administration 
for 42 years but did not solve the problems. 
This situation has been created by you and 
we are being put to blame unnecessarily. It 
does not matter whether he isyour son orour 
son but after ‘doing his B.A. or M.A. he 
becomes a burden on the head of the fam ily. 
All the avenues of employment are closed 
for him. You have stopped recruitment since 
1975. Now the Janata Dal should lift the ban 
on recruitment. I am hopeful that the Janata 
Dal Government will take suitable measures
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to provide jobs to the unemployed youth. If 
this Government does not take measures to 
provide jobs, it will face the same conse
quences which its predecessorfaced. I would, 
therefore, like to make an appeal to all the 
hon. Members to take steps to provide jobs 
to unemployed youth. One of our hon. friends 
said that the situation will go from bad to 
worse. In this connection, I would like to say 
that it is the time only which would decide as 
to what will be the situation. At present, your 
position is very weak. Even though your 
party is not in the Government, people from 
the length and breadth of the country criticise 
it. People also criticise the Janata Dal Gov
ernment but only this much is being said that 
the prices have gone up and these need to 
be curtailed. Nobody says that the Congress 
Party should be brought back to power. As 
such your position is not at all sound.

Finally, I would like to make a request to 
the Janata Dal Government to add a new 
clause to article 16 of the Constitution so that 
all the unemployed youth of the country 
could get this right. Here after, whichsoever 
Government comes to power, if it does not 
work in the interest of the youth and does not 
provide them jobs, the youth can file a case 
in a court of law and get their due rights.

[English]

SHRI MANDHATA SINGH (Lucknow): I 
am really thankful to the mover of this Bill 
which has drawn the attention of this august 
House and the nation towards a very burning 
problem. What my friend has just now said \ i 
this: he was talking about the 42-year rule 
and the 8 month rule. In that connection, I 
would not blame anybody.

I would like simply to underline the fact 
that the entire problem revolves round the 
hard reality, that after Independence, we 
have not yet been able to chalk out a clear- 
cut socio-economic policy which can absorb 
the manpower potential of this country. Call 
them youth, call them students, call them 
educated unemployed or call them unedu
cated unemployed the entire gamut covers 
the socio-economic planning of the country.

And before we plan, we must not forget that 
in orderto have afool-proof planning, certain 
things are essential.

Fortunately, our Minister of State for 
Planning happens to be present here, and 
the Minister for Human Resource Develop
ment and above all the Ministerfor Law Law 
and Justice is also gracing the occasion. 
Therefore, I would like to submit that what 
has gone wrong with us all these years of 
Independence is that in spite of the fact that 
the right to universal education is enshrined 
in the Directive Principles of the Constitu
tion, the right to work also is in some way or 
the other included in those Directive Prin
ciples. Itforms an essential part of the United 
Nations Charter of Human Rights. It forms 
part of the declaration of the International 
LabourOrganization.and it forms, of course, 
part of the National Front and the Janata Dal 
manifesto. And even if it is not mentioned 
there, the need of the hour, the crying need 
of the hour is that we should rise from our 
slumber, deep slumber; and awaken the 
consciousness of the entire nation and the 
powers that be, the rulers, the Members of 
Parliament, the elected representatives of 
the people both in the States and at the 
Centre, that we have to think very deeply 
about bringing about a socio-economic revo
lution in the country. Revolution does not 
necessarily mean shedding blood in the 
streets; revolution does not necessarily mean 
resorting to violence, revolution means radi
cal change, but what to speak of radical 
change, the sorriest part of the story is that 
we have forgotten all about socio-economic 
change and revolution, and what is emerg
ing on the horizon is the fundamentalist 
forces, the feudal forces and the casteist 
elements.

16.00 hrs.

The feudal forces, the casteists ele
ments are very much seen around the hori
zon. They seem to engulf the entire nation 
and all talk about emotional and national 
integration has gone into the background. 
Everybody has forgotten it. You must be 
remembering it. Our senior-most leader, Prof.
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Ranga is here. He remembers those good 
old days when, during the freedom struggle, 
we were tring lor national integration. Then 
after independence the word 'emotional1 was 
added to it. So, nobody talks about now 
emotional and national integration. Every
body is talking about caste domination, 
communal domination, whether we consider 
the situation in Punjab or we talk about the 
Kashmir issue. Much heat was generated 
only this morning while discussing the Ka
shmir affairs, making a mention of the Ka
shmir Affairs. More heat might be generated 
when we come up with the repeal of the 
Ordinance and its replacement by the nec
essary legislation empowering the use of 
armed forces in Kashmir. Daily we talk about 
Kashmir; daily we talk about shoot out and 
what not. But you can call them name. Call 
the youths any name you please; call them 
Pakistani agents in Kashmir; go on calling 
them terrorists in Punjab or in Assam, ULFA 
and all that; call the Bodo agitationists or the 
rest of it; call them naxalites in Tamilnadu 
and South Bihar and other parts of the coun
try. But the hard fact remains, I wish to 
underline this fact, that unless and until this 
problem of youths is tackled properly and 
humanly and constitutionally, immediately, 
these things are bound to go beyond control. 
Go on calling them name. You can confer 
any title on them. You can deploy any num
ber of armed forces anywhere, in any part of 
the country. But things are not going to die 
down because we have failed to notice the 
root cause of the problem. What is the root 
cause? The root cause is this. The other day. 
I said something about it in the Consultative 
Committee meeting. Our Minister of Plan
ning was there. I wish to share it with the 
whole House, although not much attendance 
is visible. Everybody wants to play to the 
galleries and galleries are empty atthis hour. 
So, nobody cares to attend the House when 
such momentous things are being discussed. 
But, anyway, I wish to go on record. I am 
thankful to the members who are giving me 
a patient hearing. We must understand now 
that it is on the wrong structure that we have 
built up, al! these 42 years or 43 years, the

base. I repeat what I said in the Consultative 
Committee meeting on planning, the base. I 
am talking about the economic shape of 
things. The base remains feudal or at best 
you can call it semi-feudal. This base is 
feudal, and I wish again to repeat that at best 
it is semi-feudal because of Zamindari Abo
lition Act and what not the credit for which 
goes to veterans like Prof. Ranga and others 
and Kisan Sabha and the trade unionists 
who have done this because of those minor 
enactments.

India is a rural country. The base of our 
economy is feudal, still remains feudal or 
semifeudal, and the structure during the last 
four decades that has come up, that has 
been built consciously is capitalist. I have 
read the history of Capitalism.

Many of our senior friends must have 
done that. Capitalism was considered to be 
a progressive force which, with its rise in 
Europe abolished the remnants of feudal
ism. French Revolution ushered in the era of 
liberty, equality and fraternity, that is, parlia
mentary democracy. And, after the French 
Revolution the rise of capitalism is visible on 
the scene of Europe with all vestiges and 
remnants of feudalism wiped down. But here 
most unfortunately both the things continue 
right up to this day in 1990. When we are 
discussing this problem the base is feudal, 
the structure is capitalist and shall I add with 
your permission the super-structure, the 
dome over it, the Gumbhaj is neo-colonial
ism which is the new phrase coined for 
imperialism now. W etalk about multi-nation
als and all that, and this economic imperial
ism or imperialism has changed its colour. It 
does not necessitate the physical presence 
of the white man. What they used to call the 
white man’s burden has taken a new shape. 
It has taken the shape of economic imperial
ism and it concretises itself changing its 
shape, in the form of World Bank loans, and 
multinational cooperatives and what not.

So, my formulation is, my humble sub
mission is that the base is feudal, the struc
ture is imperialist and the super-structure, 
the dome constructed over it as the dome
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here not this one here it is neo-colonialism 
and you can call it economic imperialism 
sitting over our head. That dictates our eco
nomic policies and even the education poli
cies. I am afraid, nobody’s feelings should be 
hurt that most of ourjabour and education 
policies so far have been formulated at the 
dictates of the World Bank and the IMF, 
because they say, HWe give you this money 
only with the conditions, strings attached," 
as the idiom goes, “with the strings attached 
to it".

So, this is a very shocking state of 
affairs and the nation is going to pieces. 
Youth is getting desperate and in sheer 
desperation they are doing some things. I 
have been a teacher and I represent the 
teaching fraternity of the country also; there
fore added to it are the working classes and 
the common man. But as a teacher I have 
been a student of psychology and we call it, 
we say, when we analyse the personality of 
a child, or a young man we are used to 
saying that a frustrated youth I have been 
saying this in national seminars and for and 
it wouid not be improper to repeat it is a 
positive danger to society. Afrustrated youth 
is a Dositive dangerto society and frustration 
ieadrs to disenchantment. They do not be- 
iieve in the leadership, they do not believe in 
their faith, the get frustrated, they get disap
pointed, they take to wrong channels. If 
somebody gives them grants they freely use 
it. If somebody asks them to burn something, 
they will gladly do it.

Only one or two days ago we heard of 
some burning incident and arson in Calcutta 
also, which is ruled by a Left Front Govern
ment. But with the rise in fares or whatever 
the immediate cause, the frustration is the 
underlying factor. Therefore, this frustration 
has to be avoided and as a teacher my 
conscience is guilty because we have notyet 
been able to formulate a clear cut education 
policy in spite of the fact that reports of the 
Education Commissions, the Mudaliar 
Commission was there, the Radhakrishnan 
commission was there and so on. I am 
speaking about the Commissions and 
Committees in free India, not of the older

Commissions. What happened to that Mu- 
datiar Commission? i read through it. Many 
years ago, the Mudaliar Commission has set 
only three objectives for education. I would 
like to narrate them. It might enlighten the 
hon. Members of this House. Many decades 
ago, Mudaliar Commission wrote that edu
cation has only three aims in view. They are:

1. Creation, production of an inte
grated and dynamic personality.

Can we say that the personality of our 
students or youth that we produce are inte
grated and dynamic?

2. Creation, of healthy citizenship 
in the country.

3. Our education system should 
enable young men to have a 
wage earning capacity.

Today we are talking about so many 
schemes and yojanas, but none of the three 
objectives is anywhere in sight. Creation of a 
dynamic and integrated personality what 
dynamic and integrated? I may say that 
every single individual is a split personality. 
What I mean by ‘split personality’ is this. In 
sanskrit my teacher used to teach me I want 
to go on record, which will be a tribute to my 
sanskrit teacher.

Manasyekum, Vachyjekum, Kar- 
mamyakum Mahatmanah.

What is the definition of "Mahatma”? 
Manasyekum’ I have translated it into Eng
lish for the convenience of the Reporters.

Unity in thought, speech and action.

That is the definition of a Mahatma.

[Translation]
Mahatma does not mean one who wears 

only a loin cloth and lives in a forest.

[English]

The reverse of it is Manasyant, Vacha-
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syant Karmanyant, Duratmanams. What is 
the definition of a 1dusht? who is a wrong
doer? Who is a 'badmash’7

[Translation]

One who thinks something else, speaks 
something else and does somewhat differ
ent.

[English]

I cannot say all of us because, anybody 
may move a privilege motion against me. But 
treat this as a self-confession. At least I can 
say for myself that I have a split personality. 
Most of us have a split personality. The aim 
of education is the creation of a dynamic and 
integrated personality. What healthy citizen
ship we have when casteism is on the hori
zon and when communalism is on the hori
zon! Therefore, we have to see the entire 
problem in its national perspective.

MR. DEPUTY SPEAKER: Please con
clude.

SHRI MANDHATA SINGH: I want your 
indulgence for a while. It seems that not 
many Members are interested in the topic.

MR. DEPUTY SPEAKER: No, I have a 
list of Members who wish to speak on this 
topic.

SHRI MANDHATA SINGH: That is my 
good fortune and the fortune of the Mover of 
the resolution that other Members have also 
got interested in this problem.

MR. DEPUTY SPEAKER: You can take 
some more time.

SHRI MANDHATA SINGH: I was plead
ing for a national perspective and there is 
neglect of education 1 deliberately used the 
words ‘Neglect of education’ in our national 
scheme of things in the Five Year Plan? and 
what not.

Formerly the Central Bridget on educa
tion used to be 0.9 per cent, near to 1 per 
cent, hovering 1 per cent. I must congratu
late our Human Resource Minister and th$ 
Finance Minister for doling out this time to at 
least two per cent of the Central Budget for 
the Human Resource Development Depart
ment. Rs. 98 are given for canal develop
ment, cement development and for enabling 
engineers to swallow up the cement also and 
only Rs. 2 per Rs. 100 are given for the 
gigantic task of human resource develop
ment. I congratulate the previous Govern
ment for giving the Education Ministry this 
great name. But by giving great names only, 
problems will not get resolved. So I charge 
that we have neglected education both at the 
Centre and in the States. I had been a 
Memberof the UP Legislative Council forthe 
last 16 years. Three years were still to go for 
the present term to be over. But I was picked 
up for this august Assembly. There I had 
passed the budgets either by show of hands 
or by saying ‘Ayes’. UP which is supposed to 
bethe heartland of India and which produces 
only Prime Ministers of the country and noth
ing else, there the education budget hovers 
round 10 to 11 per cent only while the smail, 
tiny State like Kerala in the southern-most tip 
of our continent, has been spending 35 to 40 
per cent on education alone since the days 
of EMS Government in 1957. That is why, 
you can find a Keralite even in Kuwait. Yes
terday, we had a loud talk of Keraiites in 
Kuwait. They are there in all parts of the 
country. They are there even on the high 
Himalayas, in Kumaon, in Garhwal and other 
places. On the human resource develop
ment, on the education policy or shall I say 
on the policy of national development we 
have to ensure larger allocation for the cause 
of youth and students. As a representative of 
the National Movementof Teachers we have 
been fighting for three long decades and 
crying hoarse, holding rallies at the Boat 
Club, that at least 10 per cent of the budget 
at the Centre be allocated to education. If I 
have my own way, I will give the topmost 
priority to the human resource development 
and not to road building and dam building.

All the terrorist and separatist activities
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are the by-product of this faulty youth and 
education policy in this country. The rise of 
casteism and communalism is also directly 
linked with this. It is shocking to know that at 
least in Northern India schools and colleges 
are named after castes. We have Hindu 
College, Muslim college. As if not satisfied 
with Hindu and Muslim, they have gone in for 
Shia College, Suni College. I represent 
Lucknow. Every year on Maharrum Day we 
have Shia-Suni riots also......

MR. DEPUTY SPEAKER: I have a list of 
10 more members to speak on this Bill.

SHRI MANDHATA SINGH: I am con
cluding, Sir. Therefore, I take this opportu
nity of congratulating the mover of the Reso
lution, who has given us an opportunity to 
express our thoughts here. It is not only the 
responsibility of our good friend Shri 
Chimanbhai Mehta, who presides over the 
Education Department here, but it also con
cerns the entire nation. What is needed I 
repeat what I said in the meeting of the 
Consultative Committee on Planning that we 
need sound Education planning, coupled 
with manpower planning, added by labour 
intensive technology which alone can guar
antee the right to work. Otherwise, there can 
be no right to work, unless we plan for our 
education and we produce only those num
ber of technical hands or general graduates 
that the country needs today, otherwise, 
they can go upto the Higher Secondary 
stage and not upto the higher stages of 
learning.

I am thankful to you for bearing with me 
for a short-while. There were some out
bursts also. I hope te-be excused if I have 
used any unparliamentary language unin- 
tertionally.

[ Translation]

SHRI JAG PAL SINGH (Hardwar): Mr. 
Deputy Speaker, Sir, the hon’ble member 
who spoke before me has taken a long time 
but he emphasised more on this Private 
Member Bill. Fist of all, I would like to thank 
Shri Hannan Mollah for drawing the atention

of this House towards the greatest problem 
of this country. While supporting this Bill I will 
express my views before the House in brief 
because all of us know this fact that no 
country can make any progress so far as its 
youth are backward psychologically, physi
cally, economically and socially. Such a 
country always remains backward and India 
is a striking example of that. Today our 
country is in the grip of various types of 
problems, social, economic, casteism, relig
ious and separatism. The main reason of it is 
that the schemes formulated by our Govern
ments for the development of youth are not 
adequate. Besides, no special constructive 
plan has been made for their mental and 
physical development.

Ourfriend Shri Hannan Mollah just now 
gave suggestions to solve all these prob
lems. One of the suggestion given by him is 
that schemes should also be formulated for 
couples. I also agree with Shri Hannan Mollah 
that it being a Private Member’s Bill will not 
be passed. However there should be an
other suggestion in the Bill for encouraging 
inter-caste marriages in India which will go a 
long way in abolishing casteism. Inter-caste 
marriages between high caste and lower 
caste boys and girls will eradicate the evil of 
casteism which is nowhere present in the 
world. The main problem of ourcountry is the 
problem of casteism. No other country is 
facing this terrible problem of casteism. 
Alongwith casteism, a nexus between fedu- 
alism and capitalism have made the prob
lems of our society more complex. Due to the 
nexus between capitalism and feudalism, 
today the problems have assumed alarming 
proportions in our country.

The incident of Agra or Fatehpur or the 
incident of Chittorgarh and all such incidents 
denote psychology. Unless we remove the 
feudalism from our society, the problems of 
our country could not be removed because 
the youth of our country have not fully devel
oped mentally so fa r . We have been seeing 
the minor youth of Punjab and Jammu and 
Kashmir. Forthe last 12 years, the underage 
youth are becoming terrorists, who have not 
fully developed from physical and psycho-
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bgical point of view. It is a gift to the country 
given by those who have not made progress 
socially and educationally.

It is necessary to remove this sectarian 
outlook and for that it is necessary that the 
Government of India should formulate a 
comprehensive policy. These problems can 
be solved only if Government of Indiaevolves 
a comprehensive policy.

With these words, I support the Bill 
moved by Shri Hannan Mollah and urge the 
Government to bring a commendable Bill in 
the House in the coming Session, so that 
schemes can be formulated for the develop* 
ment of youth of India.

SHRI RAM KRISHAN YADAV 
(Azamgarh): Hon’ble Deputy Speaker, Sir, 
youth power is the greatest power of the 
country. It is the backbone of the country. But 
it is very unfortunate that the youth of our 
country are misguided and rebellious. I think 
it is not a fault of youth of the country. The 
education policy, social system and the 
Government are responsible for it. The 
education advocating the principles of secu
larism, socialism, democracy and national
ism has not been provided to the youth 
which should have been given to them. Even 
today, conservative system, Brahmanism, is 
dominating our country as a result of which 
the traditions of casteism are still perpetuat
ing in our society for the last thousands of 
years. Due to this, the youth of our country 
has been misguided. We are the citizens of 
independent India. Therefore, it is our re
sponsibility that if we want our country to 
make progress, the youth power of the 
country should be strengthened. It is the 
responsibility of the Government to frame 
and adopt policies with this objective in view.

Mr. Deputy Speaker, Sir, it is very unfor
tunate that today a very large number of 
youth are unemployed and misguided as 
they could not get good education due to, 
poverty. I am of the view that these'unem
ployed youth should be given unemploy

ment allowance by the Government unless 
jobs are provided to them. The youth should 
be given job guarantee. A commission may 
be set up to safeguard their interests in a 
comprehensive manner and present its 
reports after going through their problems. 
The Government should chalk out compre
hensive scheme for the youth on the basis of 
the recommendations of the Commission so 
that a good system can be established.

Mr. Deputy Speaker, Sir, the youth of 
our country can be divided in many groups 
the one who lives in a village, the other who 
works in the fields and their who lives in a 
city. There is a lot of difference between the 
State of educated youth and the youth who 
live in village in our country. The youth of the 
villages works very hard whole day but even 
then he does not get two square meals. On 
the other hand, the sons of capitalists, land
lords lead a different life on the basis of the 
property of their fore-fathers. So there is a lot 
of difference between the life style of poor 
people and the rich people. Due to this a 
feeling of hatred has been created among 
them. I want to say that being a welfare State 
it is the responsibility of the Government to 
provide uniform education to the children of 
the poor, the farmers and labourers. When 
uniform education is provided to all the chil
dren, they will develop equally. I think if we 
want that our country makes progress it is 
the responsibility of our leaders to have good 
indication towards the youth. If changes are 
not made in the present system, our country 
can not march ahead in the coming years. If 
we want our country to make progress, the 
youths of our country should be given good 
education about morality, honesty, national
ism, socialism, secularism, I think tnen only 
our country will make progress.

With these words, I conclude.

SHRI M.S. PAL (Nainital) : Mr. Deputy 
Speaker, Sir, I support the Bill which has 
been introduced for inclusion of right to work 
in fundamental rights. I hope that the Na
tional Front Government will implement its 
election manifesto which envisages that right 
to work will be made a fundamental right.
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Mr. Deputy Speaker, Sir, the Socialist 
countries have given priority to right to work. 
They believe that economic freedom is the 
basic characteristic of freedom. The real 
meaning of freedom is economic freedom. I 
believe that in the absence of right to work 
and economic freedom, political, social and 
religious freedom and the freedom of speech 
are incomplete. The basic reason for the 
situation of lawlessness, unemployment and 
8ecessionism that we are facing today is 
economic. Unemployment is showing up
ward trend due to economic reasons. Lakhs 
and crores of youngmen and youngwomen 
are unemployed. Educated people and semi 
educated people are facing unemployment. 
If right to work is made a fundamental right, 
a person who does not get any work accord
ing to his qualifications or the Government 
does not provide him work, he will be able to 
go to the court and he can get a decree from 
the court for providing him job which will be 
binding on the Government to give him 
employmentor unemployment allowance as 
compensation. I support this Bill and would 
like to say that our Government will imple
ment it in future as-stated in its election 
manifesto and the crores of people, who are 
unemployed, will get some help in getting 
jobs.

[English]

SHRI K.S. RAO ( Machilipatnam): Mr. 
Deputy-Speaker, Sir, I congratulate and 
admire the hon. Member, Shri Hannan Mol
lah for his effort in bringing forward this 
important Bill before this House for consid
eration. First of all, I would like the hon. 
Minister, ShriChimanbhai Mehta, nottotake 
this Bill very lightly, as has been the practice 
in the case of Private Members’ Bill, but to 
put his heart and soul in understanding the 
importance of this Bill and see that an official 
Bill is brought forward before this House on 
the same lines very soon.

Sir, many hon. Members here have 
already expressed and emphasised the need 
and importance of the youth for every aspect 
of development and growth of the nation.

If a nation were to prosper, it is only 
because of the care that the Government or 
the society has taken in developing the youth 
in the right way. If a nation was not to prosper 
or lagging behind, also the reason is neglect. 
So, I belong to the Congress where my 
colleagues were telling that it is neglect. I 
don’t say or I can’t join with them on party 
lines, but certainly I have a feeling right from 
the beginning that the human resources 
development was neglected suddenly. And 
when I entered into the Parliament in 1985, 
when the name of the Ministry was changed 
from ‘Education’ to ‘Human Resources 
Development’, I felt elated, but later. I have 
seen the policy of the Government or the 
Ministers who were telling, 'new policy’, ‘new 
policy’ every time which I suppose the Prime 
Minister also will tell the same thing tomor
row, but with no reai content. This is leading 
to all the evils, not one evil. If today in the 
Cabinet ortheGovernment human resources 
development were to be given the top prior
ity, as also the allocation as my colleague 
was telling me a few minutes back, this 
constraint of resources will be taken care o? 
automatically. We don’t need to break our 
heads or use brains to find resources forthe 
development of this country. Sir, unless we 
make our youth useful, unless we make our 
youth motivated, put them to discipline, how 
can we achieve targets? What amount of 
discussions in Parliament or the State Leg
islatures can help improving the economy of 
the nation? Certainly not. So, every one of 
us, the Members here, if we were to resolve 
it above party lines, even prepared to find 
fault with our own governments, in which
ever governments we are there, and im
press upon them that it is this force that 
should be taken care of first, if we take care 
of this which is in abundance in this country 
fortunately or unfortunately because there 
was no check on the population growth, the 
percentage of youth is high and the youth are 
available in abundance now.

Particularly as Mr. Mollah was telling, 
between 16 and 45 years the percentage 
would be not less than 60 now. So, if this 60 
per cent in their initial career are noi taken 
care of, certainly not only the youth, but even



519 Youth Bill by AUGUST 10, 1990 Sh. Hannan Mollah 520

[Sh. K.S. Rao]

the politicians that represent them, also will 
be of the same category. Even if the right 
representatives are to be selected in the 
country, it requires the right youth to be 
made, to be built up. Sir, when we go to our 
constituencies, when we see hundreds and 
thousands of youth coming to us for some 
livelihood or employment, we really feel 
ashamed. I attribute this entirely to the sys
tem of education.

Sir, we are producing lakhs and lakhs of 
degree holders and doctorates. I myself being 
an engineer, feel that this education is doing 
extensive damage to us, the reason being 
that when I came out of the Institute as a 
engineer, an ego was built up in my mind that
I am an engineer. ScvJ felt that my job is not 
to learn, my job is only to order, my job is not 
to work, not to sweat, but it is only to give the 
work to somebody. This feeling is causing 
extensive damage. While going into the 
knowledge I acquired, I felt sincerely that 
even as a graduate engineer I only learnt 
ABCD, but I am sure that I did not learn how 
to bring CAT together and make it a ‘cat’. I 
now understand it, I believe. This could be 
known only when we enter into the real life, 
that too when we have a zeal to learn, 
understand things and come out. If this is 
lacking, even that also is not possible. So, I 
do not want to take much time, but I am only 
giving expression to my feeling. I am of the 
opinion that it is not the criticism of the earlier 
Government or the present Government, but 
if all of us feel that the responsible Members 
who have to account for the progress of the 
nation are the youth, we must all resolve it 
above party lines. The concentration must 
be only on building up the youth. In this I am 
of this opinion let us put an end tothe present 
system of education entirely.

Let us bring a new system of education 
where even at the Eighth class level, all the 
youngsters or the students depending upon 
their attitude must be diverted to vocational 
training institutes to make them acquire the 
confidence that by the time they leave the 
institute, they can live on their own and do

not become a burden on their parents apart 
from the nation and make their parents to go 
round the doors of the politicians or the 
bureaucrat or some officer or welfare citizen 
in the area for the employment. If we have to 
avoid this unfortunate situation, we should 
create the confidence that he need not 
depend upon anybody. The youth should 
have the confidence to translate their knowl
edge into action, the moment they come out 
of the institute. But the only thing is when he 
starts earning his livelihood, the doors of the 
universities and colleges should not be 
closed, no matter what his age is. If he has 
got the zeal, ability and time he must be 
allowed to secure a degree or a post-gradu
ate degree later and then improve his living 
conditions, his income and all that. When it 
comes to the question of doctorate, unfortu
nately, I feel ashamed to see on several 
occasions, many people claim that they are 
doctorates in their own subjects, but when 
we go seriously into their knowledge, not 
many of them have got innovative thinking 
and not many of them think in a creative way. 
So, I wish the scrutiny must be more in 
regard to the higher education and in the 
earlier ages, it must be purely vocational. In 
this regard, I go to the extent of requesting 
you to bring a system of compulsory educa
tion. If you bring compulsory education and 
also give the minimum facilities, as my friend 
was suggesting, like free mid-day meals, 
free clothing, free stationery etc., which are 
required-initially it might be opposed-then, 
later it will be a great help to all those poor- 
people who are suffering from centuries and 
thousands of years because of poverty. 
Education is the best instrument of transfor
mation, particularly for the poor to improve 
their livelihood. Otherwise, these thousands 
of crores which you are giving through vari
ous means, either through financial institu
tions or otherwise, is of absolutely no use. 
The bestthing is the right education and right 
method of training the youth in the initial 
stages itself. As it was taken by many of the 
predecessors, I do not want Mehtaji to be 
one among them and then get criticised by 
the later Governments. I would request you 
to humbly secure more funds through the 
budget or planning by whatever support of
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the members. We are prepared to work for it 
above party lines. I request you to bring a 
revolutionary change in the system to take 
care of the youth of this country and thereby 
the progress of the nation.

[Translation]

SHRI SANTOSH KUMAR GANGWAR 
(Bareilly): Mr. Deputy Speaker,Sir, first of all,
I would like to thank Shri Hannan Mollah for 
presenting a Bill keeping in mind various 
issues related io  youth. After the change in 
administration, the present Government is 
making efforts to solve various problems, 
the country is facing. If the Government 
wants to bring a Bill for solving the problems 
of youth, then this Bill can be accepted as a 
Government Bill. I would like to give two or 
three suggestions. Today one third of the 
population of our country consists of the 
youth, but inspite of it, youth is being ignored. 
As a result we have not been able to achieve 
the required progress though we are a coun
try of 80 crore people. Only a few selected 
persons have actually achieved something. 
Whenever, we want to do something tor the 
country, we keep the youth I the forefront 
and try to accomplish the task with their help 
but we do not pay sufficient attention to their 
problems, whether it was Udham Singh or 
Bhagat Singh, it was the youth who re
mained in theforefront of ourfreedom struggle 
and sacrificed their lives. I would like to say 
that it is an era of change and if problems of 
youth are not attended to, the country will not 
progress. Today, the youth is becoming drug 
addict. The system of education is faulty and 
there are different patterns at different lev
els. At some places fee is Re. I and head of 
the family.

MR. DEPUTY SPEAKER: This point 
has already been covered, please make 
some new points.

SHRI SANTOSH KUMAR GANGWAR:
1 would like to say that at present more than
2 crore youths are registered with the em
ployment exchanges and they are facing the 
problem of unemployment. In the urban 
areas, percentage of unemployed women is

52% and that of man is 34%. In rural areas 
this percentage is much higher. 82% woman 
and 59% men are unemployed. The hon. 
Minister and other Members are present in 
the House. They should ponder over this 
issue seriously and make their contribution 
in providing better opportunities of employ
ment to the youth who are the builders of the 
future of the nation. The leaders always talk 
about future generation but it is only the 
wisemen and thinkers who really contribute 
to progress of the country. Therefore, if we 
want to lead our country, in the right direc
tion, make it prosperous, then we will have to 
generate adequate employment potential 
for the youth so that we are able to build a 
new future for them. Sir, I am grateful to you 
for giving me an opportunity to speak.

[English]

SHRI KUSUMA KRISHNA MURTHY 
(Amalapuram): Mr. Deputy-Speaker, Sir, at 
the outset, I would like to congratulate the 
mover of this Bill, Shri Hannan Mollah. The 
Government can improve upon this Bill and 
make it a good piece of legislation. It is a fact 
that a comprehensive youth policy was not 
evolved so far in this country. Though it was 
very important, somehow that could not be 
brought so far. But for the first time, in this 
country, after independence, the significance 
of youth force was realised and the Ministry 
with the name of Human Resource Develop
ment was created. That was done by the 
Congress Government. Somebody rightly 
said that by bringing a policy or introducing a 
new name, does not serve the purpose. But 
I would like to precisely put it that after 
independence, for the first time, the demo
cratic rights of the youth- about which this 
Bill is also referring to-were realised by the 
Congress Government underthe leadership 
of Rajivji. In spite of strong opposition, he 
had carried forward that aspect and given 
the right to vote for youth with 18 years of 
age. It is giving the real significance to the 
democratic rights of the youth. It is a very 
important right that would enable the nation 
to formulate the policies as perthe wishes of 
the youth. That right was realised and was 
given proper shape and significance. Frankly,
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the credit goes to the previous Government 
under the leadership of Shri Rajivji.

There is afalse-impression among the 
youth because the dignity of labour which is 
an important aspect, was not properly culti
vated among them. We alwaysthink in terms 
of white-collar job. I do not know how we 
have imbibed this spirit but it still continues. 
This myth has to be exploded. Education 
does not mean only college or university 
education. Education which gives the kind of 
self-confidence to youth to stand on their 
own legs is important. We have been seeing 
that in various other countries. This kind of 
approach, this kind of way of life should be 
taught to the youth, in whatever form they 
wanted to evolve. We are not dearth of 
talent. We have the largest number of youth 
force in this country as compared to other 
countries. But we are always very insignifi
cant on the question of representing our 
country in the field of sports and games. We 
are lagging behind in international games 
and sports.

Not that we lack the talent. For example, 
in the tribal areas, we see a very good youth 
force and in the Bill it was correctly men
tioned some of the factors which always 
come in the way of bringing up the rural 
youth. Therefore, we are not able to give a 
proper importance and opportunity for the 
youth and draw it from wherever they are 
available. This kind of barrier should be 
removed and a proper importance, depend
ing on the talent, wherever it is available, 
should be given. For that, proper encourage
ment need to be provided through a compre
hensive policy on education or a compre
hensive policy on youth which is a very 
important aspect in our national life.

Much has been said about education, i 
would not like to repeat it. But I would like to 
say one thing. The youth irrespective of 
urban or rural or whichever part of the coun
try they belong, should be given a kind of 
impression that they are all equal. In this 
country, there is no social equality. It has

been clearly mentioned in the Bill that this 
social inequality is coming in a big way and 
discouraging and also creating a kind of 
inferiority complex among the youth. That 
should also be removed through our policy.

These are the important aspects which 
the Government should take into considera
tion while improving upon this Bill and make 
it a good piece of legislation. Certainly, it is 
an important piece of legislation which the 
Government is really thinking about and I 
would urge upon the Government to take up 
this Bill and bring forward a piece of legisla
tion with necessary improvements. Certainly 
this will help in a big way and help the nation 
to build up on sound and exemplary way 
because youth force is the real force and the 
real wealth of the nation. Definitely this Bill 
should help us. We are giving lot of signifi
cance and importance to various Bills. There
fore, I would request the hon. Minister to take 
this Bill into consideration and bring forward 
this very useful and necessary piece of leg
islation in the interest of the nation.

MR. DEPUTY SPEAKER: Now the 
hon. Minister will speak.

The MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELO PM ENT (SHRI C H IM AN BH AI 
MEHTA): I am much obliged to distinguished 
hon. Members who have participated, al
most numbering 22 speakers and perhaps it 
is discussed for more than eight or nine 
hours and the mover of the Bill Shri Hannan 
Mollah has also done a stupendous work 
and much labour has gone into the prepara
tion of the Bill and that is reflected in the Bill 
and the comments that are offered by vari
ous speakers.

At the outset, let me say that our ap
proach towards this Bill is certainly positive 
and we consider that the suggestions and 
the points made are of vital importance in 
framing, in the first stage, a national youth 
policy and then after that stage when the 
proper time would arise for the enactment of 
the Bill I hope it comes very soon and it can 
be undertaken also.
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I was happy to note that almost all the 
speakers who spoke contributed their ideas 
while maintaining the level of the debate 
above narrow party partisan approach. It 
was an approach and concern for the youth 
that was reflected.

Sir, some of the points that have been 
made are of general nature but which may 
require some comments in the beginning 
and then I may reply to some of the important 
points also in detail.

About the Education that has come now, 
a long criticism has been done. Most of the 
speakers have made this criticism. The criti
cism is on two counts. First, it is largely 
textual and bookish; the content of the edu
cation is poor, and secondly it is not job- 
oriented. Covering both the aspects, the 
limitation of the Budget has been showed. 
The attitude of the Government reflected in 
the Budget has been showed and they 
pointed out that very meagre Budget is being 
earmarked for education. There is a sub
stance in that criticism offered. In the year 
1964, the Kothari Commission suggested 
the earmarking of 6 percent of the national 
income for education. Till this date, we are 
just around 3.9 per cent including the States 
and the Central sectors. That comes around 
to Rs. 14000 crores. To reach the 6 per cent 
target, we have to make still more efforts and 
it is not impossible. Therefore, the National 
Front is committed and this Government is 
also committed that in the first stage we will 
reach the 6 percent target that was laid in 
1964 and then again in 1986 and before that 
also. But we would certainly realise and try to 
do beyond that.

Sir, in the Youth Bill, which Shri Hannan 
Mollah has put forward, he has made some 
rough calculations and that may also take us 
around to Rs. 10,000-12000 crores if we try 
to formulate the schemes on the lines sug
gested by him, perhaps more than that. But 
the resource crundrshouki not be the ex
cuse. I agree with him in this regard. Per
haps, some of the developing countries and 
developed countries are spending more 
money on education and money spent on

education is not luxury. It is a very rewarding 
investment forthe nation and we must under
take that approach.

With regard to youth, the Planning 
Commission has recently given directions. 
In the Eighth Plan, the working group has 
proposed three times more provision for 
sports and youth activities compared to the 
Seventh Plan. But that would hardly come to 
a figure around Rs. 800 crores.

17.00 hrs.

At the moment, in the Seventh Plan, we 
just spent Rs. 300 crores and we may go up 
to Rs. 800 crores or around that. That is a 
plan towards ouryouth approach. Ultimately, 
the discussion over here certainly would be 
conveyed to the Planning Commission and 
we would request them to consider the 
considered views of the Members of Parlia
ment. Our general approach towards youth 
is of taking two things into consideration-that 
they must become the pride of our nation. As 
Mandhataji has rightly observed, at the 
moment, they are loaded with the heavy 
feeling of frustration. He has described in 
detail about the double personality and ulti
mately, not delivering goods-one thing which 
was promised to the youth and not delivered 
to them. That is what is happening today.

17.01 hrs.

[SHRIMATI GEETA MUKHERJEE in the
Chait]

Now take the vocational education. The 
real problem is of unemployment. And the 
backlog of unemployment is terrific around 
four crores. Out of this, 16 million are edu
cated unemployed. According to them, above 
matriculation level are educated. But those 
drop-outs belowthe matriculation level should 
be considered. The number is much bigger 
and they all add to a collective frustration, the 
rise of militancy, terrorism, caste wars, 
communal riots. Mandhataji is absolutely 
right that politicians are having double per
sonalities. They denounce casteism and they 
exploit casteism. They denounce commu*
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nalism and they exploit communalism. And 
this is how we try to satisfy youth-by filling the 
rich of a chauvinistic ideology. This is not 
leading our nation on the path of healthy 
progress neither to national integration nor 
to emotional integration. That is our first, 
concern of our youth approach and youth 
policy. How to combat casteism; how to 
combat communalism is a very important 
aspect that can be debated on some other 
occasion also.

The Members expressed their concern 
about character building or the youth. It is 
absolutely correct. When I go and sermor 
them on building a character, they say, you 
are our best teacher-what you have taught, 
you are building. So, politicians have to 
address themselves first on this task be
cause we are the leaders, considered as 
such, of the society. And therefore, unless 
the vanguard improves, those who are atthe 
helm of the society with social healthy attrib
utes, younger generation is not going to 
learn anything from the sermons. But they 
will copy them because they are already 
frustrated.

Now I will take up some of the vital 
points. About what is spent on education 
today, I have already given the figure as Rs. 
14000 crores. A question has been asked 
about the existing education policy. There is 
Acharya Ramamurthy Committee. The 
National Front manifesto is committed on 
various important points. We can immedi
ately enact it, frame a policy and put it into 
practice. There is the mandate. But we 
thought it wise that-educationists should 
consult various sections of the people in
cluding teachers primary, secondary and 
university-Members of Parliament, Manage
ment, parents and other people-whosoever 
desires to meet them. The time limit is not 
going to be extended; it is six months. That 
means on the 6th November the Report is 
going to come. It is just three months away. 
Then whatever Report comes, it will be 
considered soon and in that consideration 
and evaluation of that policy this House also

is going to be taken into confidence. Mem
bers have criticised and said, give up th6 
present education system. Somebody has 
said that it is a British legacy or whatever it is 
and we will do away with that.

About the National Youth policy, the 
Prime Minister the other day in the Rajya 
Sabha said that oneof the ingredients is right 
to work as a fundamental work. That has 
been discussed here. We are not evading 
the issue. Someone has thought that per
haps it was in response to the electoral need 
that this slogan was worked out. I don’t think 
so. Even if youthinkso, why such an urgency 
arose? There is a national urgency to give 
such a slogan for political parties which they 
never felt before. And the right to work to be 
made fundamental is now in the process and 
the enactment may come before we think it 
is late. Because on this Bill as you know our 
Government is working out a line of consen
sus. We are discussing with various political 
parties. This is a policy of all the parties as 
they have supported it. So we feel that it is 
our duty that we discuss it before we put the 
Bill before the House. That is the only point 
and there is no difference of opinion on this 
measure.

I have already said about the education 
policy. We are committed to giving free 
education upto the age of 14. I think most of 
the schools to that level is under State sub
ject. Kendriya Vidyalaya is under Central 
Government and to the Delhi Administration 
largely we are giving the budget. There 
education upto this level is free. Beyond that 
to make it free or to what extent it should be 
made free, we have to consider.

I request you to consider one point, that 
for a student in engineering college, we are 
spending Rs. 25 thousand, including recur
ring and non-recurring. But the Government 
is charging a fee of Rs. 800 only.

On attaining graduation, an engineer 
earns-on employment-around Rs. 3,000/
per month, to start with. Or may be after two 
years— sometimes there is a surplus market 
or sometimesthere is a shortage in a particu
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lar Branch. In computers and electronics,, 
there is a big demand. Do you want to’make 
education free in that case?

I may remind you that in the rural areas, 
schools 30 per cent of the villages do not 
have a pucca building or even ordinary school 
building; 28 percent of the schools are one- 
teache*- schools. Only one teacher is teach
ing for 2nd, 3rd, 4th and 5th classes. I want 
to know whether to provide Budget for them 
or for the general education from where 
graduates pass out. The graduates, after 
few years, after bribing-without bribe also- 
get a job of a clerk. Even for the teacher’s job, 
one has to pay a bribe of Rs. 50 thousand in 
secondary schools and for primary schools, 
Rs. 25 thousands. The markets vary from 
time to time. When I quote Rs. 25 thousand, 
they say, ‘ you are out-of-date’. They say, 
‘new rates are operating now’. So, where 
have we to put more money?

I would like education to be totally free, 
as is being done in socialist countries. That 
will be the ideal concept and practice also. 
Not that, it is not practicable. But under the 
situation, what is to be done? I think we are 
spending Rs. one lakh on one boy, per year. 
But what isthefee he pays? It is only Rs. 400 
per annum or something like that-this is a 
rough estimate.

SHRI K.S.-RAOrfs it Rs. one lakh on ITI 
Boy?

SHRI CHIMANBHAI MEHTA: No. On 
NT Boy. Most of them go abroad, after edu
cation because there is a big demand. They 
look out for better jobs.

May I askforsome reimbursement from 
them, so that I can open more NTs and the 
boys may be retained here? May I ask 
something from engineers that they may 
reimburse some amount after they become 
economically well. So that I can modernise 
education; I can open more engineering 
colleges? I can divert that money on primary 
education, which is needed. To considerthat' 
aspect, I leave it for the House to decide. We 
are at your disposal and we will carry out
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Some Members have suggested and I 
have already discussed the question of right 
to work.

Now, Let us take vocational education. 
I am talking of the 10th and 12th level and not 
the engineering or technical college or d i
ploma courses. The Education Policy, 1986 
decided that by 1990, 25 per cent students 
are going to be enrolled in vocational stream. 
But, today, we have reached hardly a figure 
of six percent. Two years back-l am giving a 
rough estimate-less than two per cent was 
spent on vocational education from the 
Central Budget. Now we have reached the 
six per cent limit. But we wanted to reach the 
25 percent limit.

At the moment, we are spending Rs. 
200 crores. Then, you have to spend Rs. 
2500 crore. These are the issues and we 
have to cope up with them. I am not just 
saying that these limitations should be ac
cepted. If 35 percent boys in the 10 to 12 get 
vocational education, they get the linkage 
job. They have started. In the General Insur
ance Corporation, we have an agreement 
with them that we have a tailormade course 
for you in 10 to 12. Why are you asking for 
degrees? When they give the job specifica
tions, we prepare the students during 10 to 
12 in a tailor-made course. The first batch of 
215 have already gone out of the schools. 
Now they are taking preliminary training. 
According to the agreement, they must get 
an employment in the General Insurance 
Corporation.

That was just a beginning. Now , we 
have written to Health Department, Railway 
Department, public undertakings and other 
Ministries. Therefore, we are in communica
tion with them. We wantto make it in a bigger 
way. It should not be done only by the 
Government Departments. We wantto tell to 
the vocational education institutions that let 
them become the nodal agencies to have a 
contact with the industrial units and agricul
tural units-a very big market for self-employ
ment. We do not want wage-earners. The
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Mudai^r Commission might have suggested 
about t r e wage-earners in the form of self
supporting persons. ^ dynamic person can 
be created if dynamic opportunities are pro
vided by the society. Therefore, agriculture 
has to aD?orb crores of youth.

India has big sea coastline. There is a 
big scope for marine engineering, sea coast 
business, trade, and from region to region, 
every vocational institution should find out its 
own tr^de^ and jobs. We are thinking in 
terms o* ^e a te r autonomy to them to intro
duce ^wn course so that they can have 
tailor-made courses to the boys for employ
ment immediately after they go out of the 
schools.

Now about NSS and other departments, 
we agree v.'ith these. In the beginning, the 
enrolme * was 40,000. Today, the enrol
ment has none up to one million. On the 
whole, th hings are progressing. But we 
want s o rr ' ng more to be done. There is a 
suggestio. .at there-6hould be compulsory 
scheme fo; th 'm . We shall have to give a 
deeper thouc to it. How to make it compul
sory? Can jntives of other kinds like 
marks or pro :ions be given? There has to 
be a very wi e consensus on this point. 
Otherwise, somebody may agree here. 
Governmen1 may declare and somebody 
else might copose it.

Then, t iere is a question of more reser
vation for youth in jobs. With the latest an
nouncement, ne reservation for the SC/ST 
and OBCs ha reached up to 49.5 percent. 
Still, there is a < jestion of reservation for the 
handicapped, here are suggestions for. 
reservation for .omen in jobs. Some states • 
do have some p. rcentage. So, this has alsp 
to be looked into. There are reservations for 
women and for randicapped.

In some Stages, it is 64 percent and in 
some States, it is 68 percent. I think it is 
bound to be covered in a substantial way and 
to make them cover more and more, we are 
making more peop'e eligible so that they can

undertake jobs of vocational and other na
ture.

Regarding formation of students unions 
in schools and colleges, they believe in 
democratisation of educational institutions. 
We also believe that students and teachers 
should also should participate in the man
agement. Parents also should participate to 
make education more responsive. So, there 
is no difference of opinion and we have 
agreed to it. But the only trouble is that 
violence and some ugly incidents occurring 
in some university campuses are quoted. 
We have told the Vice-Chancellors and the 
authorities concerned not to make an ex
cuse out of it to prevent elections for a long 
time because they may not occur some
times. But as far as elections are concerned, 
schools and colleges have their own auton
omy. We do not interfere but we do give them 
guidelines.

As far as national policy is concerned, it 
is going to be announced very soon. This is 
being considered now at the highest level 
and is in the final stage. What has been done 
priorto that? Two national level Seminars or 
Conferences of Youth, in which representa
tives of almost all the political and non
political parties participated, and been con
vened and all the points which have been 
discussed in detail are reflected in this Bill. 
And not only that our Deputy Minister has 
gone to 12 States and has participated in 
State level Youth Conferences and almost 
every week, the youth delegations were 
discussing the problems of the youth. There
fore, a most democratic youth policy is going 
to be framed and would be announced soon. 
We know that the biggest section of our 
population is our rural youth. We are very 
much with the rural youth and we want to 
give them agricultural jobs. Apart from that, 
we want to decentralise industries. We want 
to develop cottage industries, small scale 
industries and we have started community 
polytechnic centres which is something worth 
seeing. The capital infrastructure is not big 
for these centres. I had been to one of the 
centres. They say that it is just Rs. 5 lakhs. 
TV repairing, radio repairing, welding, furni
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tu re  making, wiring, pump repairing and 
whatever is required in the  villages aretaught 
there. Something about tractor repairing, 
something about scooter repairing. This sort 
of education is also being undertaken. We 
want that it should be done on a bigger scale. 
For that thousands of com m unity-polytech
nic centres have to be opened and more 
money invested. We would also require 
persons with multi-skills to give the required 
education. A person put on the job should 
know various skills. So, that is being done.

Then , about removal of illiteracy. We 
are working on it also. It is a spontaneous 
desire of college and university students, 
and those who pass ten plus two, that they 
would like to use their vacations for removal 
of illiteracy. I have seen some of the student 
camps. They said that they would not mind 
even if we made it compulsory. Ernakulam in 
Kerala is one of the shining examples for 
this. There, the college boys and girls, pro
fessionals, teachers as also political workers 
of various parties are devoting fully for the 
removal of illiteracy.

We are discussing about youth; they 
can play a vital role. About forth lakhs of 
college and university students are there 
around us. The last figure that I have is 48 
lakhs of 1988. Then, we have the 10th and 
12th class students; their number is more 
than one and a half crores. If all of them are 
employed during vacations for this purpose, 
we can visualize the result. And that does not 
require a heavy financial outlay either. Some 
stationery has to be given and for that the 
provisions has to be made in the Central 
sector. Implementation would, of course, be 
at the local level. Planning Commission has 
to be requested that some more provision for 
the ongoing schemes should be made at 
least for a decade.

Then, the youth can play an important 
role in the education of fam ily planning. That 
would, of course, need no elaboration.

As regards three years military training 
after graduation, that is a very expensive 
proposition. Forty to fifty lakhs graduates

pass out every year. Military training for 
three years would require a huge * ncial
outlay. But how to substitute it, wha an be 
done in an elementary manner, that s being 
looked into. There are repeated demands by 
friends that this should be made a lav and 
I have replied to that also. The first vital 
measure that we are taking is the announce
ment of National Youth Policy very soon.

In November-December, 1988 an at
tempt was made and it was p aced before 
the Parliament. But placing ii before the 
House is one thing and acting upon it in a 
serious manner is a differe; .t thing. Anyway, 
some attempt was made W hether it was 
good, whether it was done half-heartedly, I 
do not want to go into tl a details of it. It is 
O.K., you have done scmething. Now, we 
have to drastically alter it, give a new d irec
tion in order to make /ou th  leader of the 
nation with new idealism, and vanguard in 
several fields and put as much finance as 
possible in the Youth Regeneration move
ment, Renaissance movement because only 
that section can fight vigorously against 
casteism which would bring them on the 
proper rail. We, elders have lost the stamina. 
We have opposed it, but we adjusted with 
the reality. Perhaps my friend, Mandhataji 
has objection to this double personality but 
that idealism has come into that section only.

I don’t want to repeat all the points again 
and again. I would say let the first stage of 
announcement of Youth policy be over and 
then we can go on to the next stage. I think 
that would be a well scheduled programme. 
It is not to avoid or put in cold storage the 
ideas of this Bill. .

A point was made that inter-State youth 
exchange programme may be conducted. 
That has been done on a minor scale and it 
can be done on a major scale.

I have already answered most of the 
points. Points regarding compulsory educa
tion, participation of youth in management of 
administration of schools, all are okay. 
Something is going to be done on ail these 
scores. Regarding sports facility to youth,
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from Seventh Plan to Eighth Plan three times 
more expenditure will be undertaken on it. 
Something more should be done. Now, we 
are trying to identify the sport potential in the 
student age. We try to pick them up while 
they are children so that in the international 
are/ia  they could get good marking and 
com e out with bright results.

There can be no difference of opinion 
with regard to-promotion of health amongst 
youth. Regarding provision of nutritional meal 
in the schools, some States are providing 
packet meal and others are providing in a 
regular meal form. Most of the points raised 
in the Bill eg. Medical care for youth, training 
of youth in trade, vocationalisation, appropri
ate training to students have already been 
covered. I think the National Youth Policy will 
take care of the apex body for youth. Some 
noddle agency will try to steer through the 
youth programmes.

I think I have covered almost all the 
points to the extent possible. I do not know 
whether I have satisfied to the Members or 
not. I have tried to answer to the extent 
possible. In the end I would say that our 
approach to the Bill is very positive. National 
Youth Policy would be announced very soon. 
We are moving in a very effective way to 
wards the vocationalisation, job orientation 
and right to work. I have already elaborated 
other points and I need not repeat them. 
Thank you for giving me a patient hearing.

SHRI K.S. RAO: There are a lot of 
people in the rural area who are not qualified 
but who have got lot of skill and are prepared 
to impart this skill to the uneducated youth. 
All that is required is infrastructure. Will you 
kindly think in terms of assisting them? You 
said it does not require more budgetary 
resources  it only requires one-tenth of the 
resources which you require for training the 
same youth through Government. Will you 
keep in mind assisting these people either 
through G overnm entorganisationorthrough 
voluntary organisations or youth dubs  in 
providing the infrastructure?

SHRI MANDHATA SINGH: Madam, one 
clarification.

Hon. Minister has referred to the Acharya 
Ram am urthy Review Committee. W e even 
do not know the names of the Members of 
the Committee. Only three months are left. If 
is supposed that they have to react with the 
teachers’ organisations and the Members of 
Parliament. If the Minister can kindly give us 
a list of Members of that Acharya Ram am ur
thy Review Committee, we might send our 
suggestions to them in writing.

SHRI CHIMANBHAI MEHTA: Madam, 
the names of the Members of the Acharya 
Ramamurthy Review Committee were an
nounced here on the 7th May and the whole 
statement of policy was laid down. All the 17 
names were read out be me, in this House 
and in the other House. But, certainly we will 
provide the list to the Members of Parliament 
again. They are going to call a meeting of the 
teachers’ organisations and various organi
sations. They have got their addresses. They 
are going to meet in Delhi in the last week of 
August. They will be calling you also. But 
even then, we will provide you the names.

Now, I will come to the point regarding 
uneducated skilled persons who are pre
pared to part with the skills to  others. That is 
a very good idea. Certainly, we will try to 
work out such kinds of institutions. There are 
some such institutions in Aurangabad where 
they say, with a very meagre expense, they 
impart certain skills as well as general edu
cation so that they can get good jobs.

So, my only request ultimately would be 
after this clarification to Shri Hannan Mollah 
is this .

He has done a trem endous service by 
bringing in this Bill, by focusing the question 
of youth. We would reconsider this and a 
satisfactory youth policy could be announced.
I congratulate him.

MR. CHAIRMAN: I would like to  inform 
the House that the tim e allotted lo r the Bill 
has been already over. But I think everybody
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w illag ree tha tthe  mover of this Bill should be 
given some time for his reply. Mr. Hannan 
Mollah, how much time do you require?

SHRI HANNAN MOLLAH (Uluberia): 
Not much.

Madam, Chairperson, firstly I thank all 
the hon. Members who spoke here and 
supported the basic ideas behind this pro
posal which was brought forward by me, in 
the form of a B il l , in this House.

I was working and propagating all these 
ideasof youth-student m ovem entforthe last 
20-25 years, outside the Parliament as well 
as inside the Parliament. I am also happy 
that has come to the Parliament. We think 
that we have to put pressure to formulate 
such a comprehensive youth policy in order 
to cover all aspects of the youth. If we do it, 
then only we can develop healthy citizens in - 
the future.

The point is that, all suggestions that 
have been mooted in the last five years will 
no tbe f ully implemented in the present social 
system. I have no illusion that all that we 
have desired will be fulfilled.

Anyway, some beginning should be 
made there. At least we can expect this 
minimum. This Bill was again brought by me 
in the  last Session. Forfour years, it was just 
lying and ultimately it lapsed. Therefore, I 
brought this Bill to draw the attention of the 
Government. Since the formation of this 
Parliament, neversuchayouth-studentpolicy 
had been discussed in the House in detail. 
Only in 1988 was a policy announced, with 
some high-sounding words, without any 
concrete programme for the full-fledged 
development of the future citizens of our 
country.

Anyway, the hon. M inister has re
sponded to certain aspects which I have 
brought in this Bill. I am also thankful to this 
Governm ent that they at least have tried to 
apply their mind and tried to find out how we 
can formulate a comprehensive policy.

First, they invited the youth organiza
tions. We had long deliberations. Even the 
Prime Minister was present there. We col
lected a lot of suggestions, and on their basis 
the Government had prepared another 
Suggestion Paper, and that was placed 
before a proper audience: all national level 
youth organizations, students organizations 
and voluntary organizations also participated. 
They were also there during the delibera
tions.

All the suggestions put together have 
been placed before the Government. We 
think that the Government will consider all 
those suggestions in their proper perspec
tive, and that on som eflim sy grounds, e.g.of 
funds or anything else they will not abandon 
all these suggestions which we have col
lected. They are necessary. Now at least we 
should honestly make a start. Where we will 
reach, the future will prove. At least a honest 
beginning should be there. Government has 
already stated that it is going to announce a 
full-fledged policy, during the middle of this 
month, in the present Session. I think it will 
be proper to place the entire policy in the 
House. It should be discussed properly, and 
we should reach a conclusion unanimously, 
so that we can form a comprehensive youth 
policy. To the extent possible, we should 
reach a consensus. No patriotic citizen can 
have two opinions on the need fo rthe  devel
opment of youth and future citizens. For 
good things, naturally all good minds will 
come together. So, we hope that policy will 
be properly formulated. Still, I insist that an 
announcement of the policy alone will not 
serve the purpose, because policy announce
ments will just express the desire; but how 
will it be implemented?

I know the Bill which they have pre
pared, is not comprehensive. Many new 
things may be added. The Deputy Speaker 
himself had written to me, that of the things 
mentioned in the Bill, some could be in
cluded in the Policy. Everything cannot be 
brought in, in the form of a Bill. Some should 
be in the form of a Bill, and some others in the 
Policy. I agree that everything cannot be 
brought within an Act. The policy part will be
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there, nodoubt. In the implementing part,the 
right to work, the right to education, are 
there. Certain other issues which we have 
brought in here, should have legal status and 
legal authority, so that they can be imple
mented.

There are many Ministries dealing with 
th is matter. The Department of Youth Affairs 
has nothing to implement. They implement 
only certain orders and decisions. So, a 
proper Act should be there for the Depart
ment of Y^uth Affairs to implement. That- 
Youth Act should be properly formulated, 
and it should include sports and cultural 
activities also. It should have legal binding 
and legal authority. Such a Bill should be 
bought in.

The Government had, in the first place, 
agreed to prepare a comprehensive policy 
with regard to that. After consultations with 
the Members, certain provisions will be 
bought before the House in the form of a Bill 
and certain provisions will be bright in the 
form of policy. Everything will not be incorpo
rated in the Bill. It will be in two parts. Only 
then we will have a comprehensive guid
ance for the Central Government, State 
Governments and the concerned authorities 
to work for the development of human re
sources. They are real resources. The other 
tesources are materials. If the human re
sources are properly developed and the 
material resources are utilised properly, we 
will be able to build united and strong nation. 
We will also be able to safeguard our unity, 
integrity and independence. I hope the hon. 
M in isterw ill keepthese suggestions of mine 
in mind and as soon as possible try to bring 
forward a piece of legislation incorporating 
all these provisions.

With these words, I conclude my speech. 
Thank you.

MR. CHAIRM AN: Shri Yuvraj has moved 
two amendm ents to the motion for consid
eration of the Bill. I find that he is not present 
in the House. Now I shall put them together

Amendment No. 1 and 2 were put and 
negatived

MR. CHAIRMAN: Mr. Hannan Mollah, 
in view of the assurance given by the Minis
ter, would you like to insist on it or would you 
like to w ithdraw your Bill?

SHRI HANNAN MOLLAH: In view of the 
assurance given by the hon. M inister that 
they are going to accept my suggestions in 
two phases, that is, they are going to an
nounce a new policy with regard to it and a 
comprehensive Bill incorporating all the 
important provisions of this draft Bill will be 
brought before the House very soon, I w ith
draw my Bill.

MR. CHAIRMAN: Hasthe hon. Member 
leave of the House to w ithdraw his Bill7

SEVERAL HON. MEMBERS: Yes.

The B ill was, by leave, withdrawn

[English]

MR. CHAIRMAN: Mr. Yadvendra Datt, 
you have to move your motion for considera
tion of the Bill.

SHRI YADVENDRA DATT (Jaunpur): 
May I seek one clarification for my guidance. 
Now it is ten minutes to six. The House will 
probably adjourn at Six O ’Clock. So, if I 
move my Bill fo r consideration, then you will 
ask me to speak on it. It is such a broad affair 
that it will not be possible for me to complete 
it w ithin ten minutes. So, you kindly let me 
know what should I do.

MR. CHAIRMAN: You first move your 
motion for consideration of the Bill.


